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Land Acquisition

1759 SHRIRAM TAHAL CHOuDHARY:SHRi Vi」AY KUMAR HANSDAK:

W‖lthe Minister of RURAL DEVELOPMENT be pleased to stalel

(a)Whether prov sions of Land Acqu stion Act are being tuned in favour of captta‖
sts

by implementing provision to return the acquired land to the RyOts lying unut‖ sed for

ive years, ban on acquisition of multi crop agricultural land and to relax the

provisions to proSecute Government officials′ head of the departments for violating

the provision of the sald Act and by d‖ ut ng the provisions meant to protect the

interest of farmersi

(b)r sO,the details thereof and the reaction ofthe Covernmentthereto:

(C)the detalis ofthe reformauve steps taken by the Government so that rarlners and

tribals do not become landlessi and

(d)the detaib of outCOme thereof?

ANSWER

MIN:STER OF STATE FOR RURAL DEVELOPMENT

(SHRIRAM KR:PAL YADAV)

(a)t。 (d):    Land acquisition fa‖ s in the concurrent‖ st

Land acquisition is undertaken by the Central and State Covernments under various

Central and State Acts,including the Right to Far Compensatton and Transparency

in Land Acquisition,RehabintatiOn and Resetlement Act,2013

Section 10 ofthe Rightto Fair Compensation and Transparency in Land Acquistion,

Rehabi‖taton and Resetlement Act, 2013 p「 ovides for ・Specla′ ρro1/1slon to

saragυaだ f●●d secυrr/'Section 41&42 ofthe Act provde special proMЫ ons for

the Scheduled Castes and Scheduled T百 bes proleCt affecled fam‖ ies Secuon 87

and 101 of the Sald Act have provisions regarding '0た nces by Co1/emme″ r

depattments'and“ Ret●
"oFυ

ηυllllsed′anび respectively

Statespecific amendments are ava‖ able in the pub‖ c domain


